officer after retlrement has to face departmental proc

initiated against him about 12 years back. |
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CENTRAL ADMIN!STRAT\IIVE TRIBUNAL
CALCUTTA BENCH

[ :

 M.A. 189/97 '1

Présent:

Hon'ble Mr. D. Purkayastha, Judicial Member'.
. |

Hon'ble Mr. B.P. Singh, Administrative Memlt)er.

UNION OF INDIA AND ORS (E. RAILV\LAY\

|
-VERSUS -

1

|
NARAYAN CH. MONDAL

For the applicants ¢ Mr. RiK. De, counsel.

For the respondents : Mr. 'A.K. Banerjee, counsel.

Heard on 18.3.99

Order on 18.3.99

D. Purkayastha, JM

. Heard Id. counsel

of both the par‘ties over an application filed

I
by the official respondents for extension qf the time| to implement the

|
judgment dated 13.1.97 passed by this: Tribunal in (F.A. 466/96 where
i

it is mentioneq, "The application is, thereifore, rejected but we give ‘]a

direction to the respondents to concllude‘l the disci‘plinary proceeding

initiated on the basis of the first eharée-sheeg wi}thin three months

from the date of communicetioin of this ot'der, in de}jault of which the

l :
petitioner shall be exonerated of all the charges." It! is stated by the

official respondents that they received the said order; on 21.1.97. But

they could not comply with the direction jas ordered| in the judgment

dated 13.1.97 on the ground ef iliness of: the Inquiry OTficer. Therefore,
|

they filed instant application for extension lof time ai}‘ter expiry period

asprescribed by . the Tribunal for completion | of the ianlliry. Thi® instant

application has been filed by them on 15.5';.97. We hgve gone through

the facts of the case. It is found that appl

cant went on superannuation:
on 31.8.88 and departmental proceeding was linitiated ag'ainst him justs
one day before his retirement i.e. on 30.8.88.

It is Junfortunate that

e‘edmg which was

w2
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|
|
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2. i

In view of the aforesaid circumstdﬁces, we a?e of the view that
\

a specific direction was given to the res;:)ondents to\conclude the inquiry
within a specified tim‘é limit, as statedﬁ in the O‘FA. and the instant
application since has been filed after expl‘liry of the period, as prescribed
by the Tribunal. We are unable to accepit the prayelr of Id. counsel for
the respondents apblicant. Aocordinglyi w‘_{e hold that\ the applicant shall
be deemed to have been exonerated fromlt all charge‘,s against him. He
should be paid all retiral beneflts as adr\nlssmle und‘rzr the rules within

three months from the date of communlcatulon of this \order. M.A. stands

¢
disposed of accordingly.

|
|

3. No order is passed as to costs. , ‘1
|
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B.P. Singh) ';

Member (A)
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\ (D. Purkayasth
\ Member (J)
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